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AUTHORITY
(Respondent No. 7)
IN

Miscellaneous Application No.31 of 202
In
Original Application No. 442/2022

Junaid Ayubi

Applicant

Versus
State of Uttarakhand and Ors.

Respondents

Affidavit of Shri Amulya Ratan
Sinha, aged about 68 years, S/o Dr.
Brij Kishor Sinha presently posted
as Chairman, SEIAA, Paryavaran
Bhawan, IT Park, Dehradun.

Deponent

on oath as under: -

1) That the deponent is presently posted as the Chairman, State

Impact Authority U and is
competent 1o sign and swear the instant affidavit. Itis pertinent to
bring it on record that the authority has been reconstituted by
Government of India vide notification no. CG-DL-E-06102022-

M mba



239372 dated 04.1 ﬁ’1a e deponent s submitting the reply
ahailble in the office of SEIAA.

on the basis of rec

2)  That the deponent has gone through the contents of the above-
noted Misc. Application (hereinafter referred to as ‘the said
Application’) along with the affidavit and annexures filed by the
applicant and has fully understood the contents thereof and is in

a position to reply to the same.

3) That it is also pertinent to mention that the applicant (Private
Contractor) filed a Civil Appeal No. 4287/2023, Mukesh Joshi
Vs. State of Uttarakhand before the Hon’ble Supreme Court of
India. Thereafter, State of Uttarakhand also filed a Civil Appeal
No. 005041-005044/2023, The State of Uttarakhand Vs. Junaid
Ayubi. The Hon'ble Supreme Court vide common order dated
07.08.2023 was pleased to dispose the aforesaid appeals as under:

“.ovune CIVIL APPEAL NO. /2023(@ Diary No(s). 22038/2023)
Delay condoned. The learned Senior Counsel appearing for the
State pointed out that the State will take steps to transfer
environmental clearance to the appellant in Civil Appeal No.4287
0f 2023. We, therefore, dispose of the appeal with liberty to take
steps accordingly. Pending applications, if any, also stand

disposed of.

e, e 530\ CIVIL APPEAL NO. 4287/2023 Learned Senior Counsel

\
Adyfeith ‘5 |
e appearing for the appellant seeks 2 permission to withdraw the

appeal as he wants to avail the remedy reserved by the Tribunal

in terms of paragraph 16 of the impugned judgment. To enable

M) <
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him to avail the rﬁjﬁ ypeal is disposed of as withdrawn.
al

We make it clear e of compensation is concerned,

if an adverse order is passed by the Tribunal, the appellant can
always challenge the same in accordance with law. As and when
Environmental Clearance is transferred in the name of the
appellant, it will be open for the appellant 1o apply for
modification of the impugned judgment.”

That in furtherance of the order dated 07.08.2023 passed by the
Hon'ble Supreme Court, the answering respondent SEIAA vide
Letter bearing EC No. 136-01(67)/2023, dated 22.11.2023
transferred the Environmental Clearance in favour of Shri Vinod
Negi under section 11 of EIA Notification 2006. The said letter
mentions as, “The above Environmental Clearance shall be
transferred from M/s Garhwal Mandal Vikas Nigam (GMVN)
Limited, 74-/1, Rajpur Road, Dehradun, Uttarakhand to Shri
Vinod Negi s/o Shri N.S Negi, House no.-96, Village/P..-Mayali,
Tehsil &District- Rudraprayag,, for the validity period of original
EC and with same terms and conditions.”. In this connection, a
copy of the letter dated 22.11.2023 is being marked and annexed
as ANNEXURE NO.1 to this Affidavit.

That the deponent craves liberty of the Hon’ble Tribunal to raise
further detailed submissions or file additional/ de-tailed affidavit
at later stage if and when required.

M~

Deponent



I, Amulya Ratan Sﬁa,1n9eby solemnly affirm and verify on

oath that the contents of the above affidavit in paragraph nos. 1(partly),

2 and 5 are true to my personal knowledge and those in paragraph nos.
1(partly), 3 and 4 are based on the perusal of records. Nothing material
has been concealed and no part of it is untrue. So, help me God.

e

Deponent

1, Deepak Dobhal, Advocate, do hereby identify Amulya Ratan Sinha
from his Aadhar Card No. 5029 0760 5399 who has produced the
records of the case before me and I am satisfied that he is the same

person as alleged.

<

Deepak Dobhal

Advocate

UK 131/2024

Solemnly affirmed before me on this 22day of February 2025 at

Dehradun at aboutJ-%2 AM/PM by the deponent who has been
identified by the aforesaid person.

I have satisfied myself by examining the deponent who understood the

contents of this affidavit.

‘The person has signed in my presence on the affidavit.

Mm_‘,

RALA BHATIA
aavimia 8 NOTARY, Deteacun
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EGROEAGTE  (Constiuted by Ministry, of

RSN  Endronmont, Foreste and Climele

\ange Government of Indla.)
Phnm Nootds-2ereten
jaa.seac.uk@gmail.com

Ecpo- \BE 01672023 Dated- 22 112023

ShiVinod Neg) /o Shri N.S. Neg,
. -96, VillagelP.O.Mayall ,T-hsll &District-Rudraprayag.
Sub- Roguldlng the transfer of the title of Environmental Clearance to Shri Vinod Negi sio
. . Negl rom Wi Garhwal Mandal vias Nigam (GWVN) |mlmf Tacl, Raour
Rond, Debradun, Utarakhan and Bould
at Village- Dhakrani & G.ngnnam. ahel Vikesnagar, Distit. Dehradun b Rlver
Yomuna L)m 10,2113, having production capacity of 6,00,000 TPA (ROM), i
364 Ha).

reference to your online application SIAUKMIN/305323/2023 dated- 4° Oct, 2023
bove mentioned subject, I is t inform you that s per the provision under secfion -11 of
EReNotheaton, 2006, transfrabity nl Enianmenal loararce (EO) is pomited c o same
tems and coniors
o oty afer taing due consderaton of your requsl( has permited ranler of
Environmenta Clearanco of the sbove menioned projctfssued by MOEFSCC i ek v L
1015/140/2013-4A/1 (M) dated- 7" Sep, 2016 to Mis Gerhwal Mandal Vikes Nigam (GMVN
Limited to the applcant as he has secure the Sbove mine lease ffom GMVN rough £ Tendor il
has already signed MoU with M/s Garhwal Mandal Vikas Nigam (GMYN) Limi
“The valdity of Environmental Clearance wil be uplo 30.06.2025 25 i e agna EC
Hence, e tarsfrof e il of Environmental Glearance will be as mentioned below-—
o Environmental Clearance is hereby tansferred from Wis Garhwal Mandal Vikas
Nigam (smwy Limited, 741, Rolpur ooty Dehra khand to Shri Vinod N
Shri N. S. Negi, House No. -96, Vi rayan Tehail & Distict Rudrapyayag, o e
Salaty periode original EG and with samo +torms and conditons.”
The other conditions of EC shall remain unchﬁnged

Member, Sacretary,
¢ SEIA, Uttarakhand
136 jsEiAA dated- 33 shove
to following for info
oD o MoEF o Go of i, 25 Subhash Road, Deracun
2. Prncipal Secrelary, Forests & Environment, Sovermment of Uaraard, Dehradun
3. Distict Magistrate, Dehradun.
& e, Industy. Geoogy s g Unit, Govt. of Uttarakhand.

ry, UKPCB,
G e, Deran,
3. s Gatwal Mandsl Vias Nigam (GMVN) Linitd, 741, Rejpur Road, Defrjun
TR e, -

(S.P.

ubl
oo steaar.
P, \_ Attastod H\?};@M,’ Baranand
K. UAMILA BHAT A
NOWRRY.Botvadun

Advoceto &




